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IN THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI.

Execution Application No. 2372024
In

Original Application34/2024

IN THE MATTER QF:

Sushant Singh Applicant
Versus

Dharmender Singh Son of Randhir Singh Respondents

REPLY ON BEHALF OF RESPONDENT No.l THROUGH

REGIONAL OFFICER, HARYANA STATE POLLUTION
CONTROL BOARD, YAMUNA NAGAR.

MOST RESPECTFULLY SHOWETH

1.  The Hon’ble NGT vide order dated 18.01.2024 passed the following

directions is attached asAnnexure-R-1.

“3. The issue which has been raised in this letter petition needs 1o be
first looked into and examined by the Member Secrerary, Harvana
StatePollution Control Board and Principal Chief Conservaior or
Forests, Haryana.

4. Hence, we dispose of the OA directing Member Secreiary,
Haryana State Pollution Control Board and Principal Chief
Conservator of Forests, Haryana to jointly gef the spor inspecied,
ascertain extent of damage which has been caused, muthfulness of
the allegation as also the remedial action. A joini report in 1his
regard will be submitted by them within a period of nvo montis
before the Registrar General of the Tribunal by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF. If found necessary
the matter will be listed for consideration before ihe Bench.

5. The OA is accordingly disposed of .

2. The applicant has filed the present Execution Application for

execution of the order dated 18.01.2024 passed in OA No. 54/2024.

3. That in the compliance of order dated 18.01.2024,the Regional

Officer, HSPCB, Yamunanagar, had written a letter to the District



Wi,

“’”‘a\;—%

Forest Officer, Yamunanagar vide letter No. HSPCB/YR/2023 11937
5 X

00 0 e ;
dated 05.02.2024 requesting 1o direct the concerned 1o provide action
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taken on the complaint and join for a site inspection in compliance of
Hon’ble NGT order dated 18.01.2024 on Monday at03:00PM. In
compliance of order dated 18.01.2024. a joint inspection was
conducted by therepresentative of District Forest Officer & Officer
of thisoffice on 12.02.2024. Copy of Joint Inspection Report
isannexedas Annexure-R-2.

4. That further requests were made tothe DFO forproviding the action
taken report vide letter no. HSPCB/YR/2023/2128 dated 19.03.2024,
vide letter no. HSPCB/YR/2023/2168 dated 21.03.2024 and a
reminder was also issued vide letter No. HSPCB/YR/2023/05 dated
01.04.2024. Copy of letter dated 19.03.2024, 21.03.2024 and
01.04.2024 sent to DFO, Yamunanagar are annexed as Annexure-
R-3, R-4 & R-5 respectively.

5. In response of these letters DFO Yamunanagar has submitted ATR
vide no. 3144 dated 04.11.2024 copy of which is attached as
Annexure- R-6.

In view of submissions made herein above, it is humbly

submitted that answering respondent took proactive steps in
compliance of Order dated 18.01.2024 and coordinated with
concerned department also. Therefore, nothing survives in the
present Execution Application qua the answering respondent.

g&/@

Regional Officer,
Yamuna Nagar

Place: Yamuna Nagar
Date: 05.11.2024



5 Annexure R-1

Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 54 /2024
Shushant Singh Applicant
Versus

Dharmender Singh Son of Randhir Singh Respondent

Date of hearing: 18.01.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

Applicant: Mr. Shushant Singh, Applicant in Person

ORDER

1. This OA is registered on the basis of the letter petition sent by one
Shushant Singh complaining that Dharmender Singh son of Randhir
Singh, Bhupender Singh son of Randhir Singh and Shakti Singh son of
Dharmender Singh of Village Mehar Majra Khand Chhachhrauli, District
Yamuna Nagar, Haryana were involved in parali burning in an area of 14
acres of agricultural field, as a result of which the wood stored by the
Forest Department has been destroyed. The allegation is that the
concerned officers of the State are protecting the culprits and are not
taking any action against them. It is also alleged that in this fire incident

some trees have suffered the damage.

2. The letter petition raises a substantial issue relating to compliance

of the environmental norms.

3. The issue which has been raised in this letter petition needs to be

first looked into and examined by the Member Secretary, Haryana State



Pollution Control Board and Principal Chief Conservator of Forests,

Haryana.

4. Hence, we dispose of the OA directing Member Secretary, Haryana
State Pollution Control Board and Principal Chief Conservator of Forests,
Haryana to jointly get the spot inspected, ascertain extent of damage
which has been caused, truthfulness of the allegation as also the
remedial action. A joint report in this regard will be submitted by them
within a period of two months before the Registrar General of the

Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/OCR Support PDF and not in the form of Image PDF. If
found necessary the matter will be listed for consideration before the

Bench.

5. The OA is accordingly disposed of.

6. A copy of this order, along with copy of letter petition, be forwarded
to Member Secretary, Haryana State Pollution Control Board and

Principal Chief Conservator of Forests, Haryana by e-mail for compliance.

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. Afroz Ahmad, EM
January 18, 2024
Original Application No. 54 /2024
DV
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Annexure R-2

SITE INSPECTION REPORT

Background:

Honble NGT vide order dated 18.01.2024 in O.A. No 54/2024 titled as Shushant Singh Versus
Dharmender Singh Son of Randhir Singh directed as follows:

4. Hence, we dispose of the OA directing Member Secretary, Haryana State Pollution Control Board and
Principal Chief Conservator of Forests, Haryana to jointly get the spot inspected, ascertain extent of
damage which has been caused, truthfulness of the allegation as also the remedial action. A joint report
in this regard will be submitted by them within a period of two months before the Registrar General of
the Tribunal by e-mail at judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF. If found necessary the matter will be listed for consideration before
the Bench.

5. The OA is accordingly disposed of.

6. A copy of this order, along with copy of letter petition, be forwarded to Member Secretary, Haryana
State Pollution Control Board and Principal Chief Conservator of Forests, Haryana by e-mail for
compliance.

Date of Inspection: 12.02.2024
Name and Designation of Inspecting Officers:

1. Abhijeet Singh Tanwar, AEE, HSPCB, Yamunanagar Region
2. Yogesh Kumar, Block Incharge, Dadupur, Forest Department Yamunanagar

Detail of observations:

During inspection at village Meharmajra near bandh of river Som it was found that 2 no. of
Plants (Girth approx 15 cm) were completely damaged from fire and 2 no of plants (Girth
approx 22 cm)-were slightly damaged but seems green from the roots and branches
(Photographs of site attached herewith).
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HSPCB/YR/2023/> Y%  TTTTTTTTRTTeee-

Dt.|§ /03/ 2024
REMINDER: ...,

—==JANNUEK

The District Forest Officer,
District-Yamuna Nagar. ' o e

Subject: Ql‘iginal Application No. 54/2024 titled as Shushant Singh V/s Dharmender
: Singh Son of Randhir Singh.

Ref:- 1.. Original Application No. 54/2024 titled as Shushant Singh V/s Dharmender
Smgh Son of Randhir Singh., FIR No. 0232 dated 22.11.2023
» 2. This office letter no. HSPCB/YR/2023/1937 dt. 05/02/2024.

In this connection it is intimated that Hon'ble NGT vide order dated 18.01.2024 in
riginal Application No. 54/2024 titled as Shushant Singh V/s Dharmender Singh Son of Randhir
Singh has passed following directions:-

“This OA is registered on ‘fhe basis of the letter petition sent by one Shushant Singh complaining
that Dharmender Singh son of Randhir Singh, Bhupender Singh son of Randhir Singh and Shakti Singh
son of Dharmender Singh of Village Mehar Majra Khand Chhachhrauli, District Yamuna Nagar, Haryana
were involved in parali burning in an area of 14 acres of agricultural field, as a result of which the wood
stored by the Forest Department has been destroyed. The allegation is that the concerned officers of the

State are protecting the culprits and are not laking any action against them. It is also alleged that in this

fire incident some trees have suffered the damage. The letter petition raises a substantial issue relating to

- ' s hich has been raised in this letter petition needs to be
compliauce of the environmental norms The issue % hich p

S i into and examined by the Member Secretary, Haryana State Pollution Control Board and
SR TR {4 P 3 : ;

‘ Harvana. Hence, we dispose of the OA directing Member

| Board and Principal Chief Conservator of Forests, Harvana

which has been caused, truthfulness of the

Principal Chief Conservator of Forests,

Secretary, Haryana State Pollution Contro
ertain extent of damage

to joinily ger the spot inspected. asc i
s /) int report in s regard will be submitied by them within a
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Support PDFF and not in the form of Image PDF. If found
' OA is accordingly disposed of.
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A copy of this order, along with copy of letter peIi;i()M O;eforwarc‘lé(/ 10 Member Secretary, Haryana Smw50
Pollution Control Board and Principal Chief Conservator of Forests, Haryana by e-mail for compliance. ™

The applicant has also attached a complaint regarding the fire incident (Copy of writ
attached) vide letter dated 09.11.2023 (Copy attached) which was earlier sent to your department &
FIR no. 0232 dated 22.11.2023 along with the writ,

Therefore you are once again requested to direct the concerned to provide action taken

on the complaint attached with the writ and (o join for site inspection in compliance of Hon'ble NGT
order dated 18.01.2024 on 08.02.2024 Monday at 03:00 PM.

DA/writ of OA 54 of 2024

ﬁ\l";\.i
/‘

Regional Officer,
Yamuna Nagar Region
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11
Regional Office, Annexure R-4

LA 1;-laryana State Pollution Control Board
.C.0. No- 131, Sector -17, HUDA, Jagadhri, Yamuna Nagar hspcbroyr@gmail.com

- em o .- . -
Lt R
- - - -
- - - -
- o o - ———

HSP
SPCB/YR/2023/~ | (8 Dt.2\ 703/ 2024

Time bound bei
o emng NGT M%{t.er ~f DCF YNR
r ) o FEp——
The District Forest Officer, 5
District-Yamuna Nagar. s
o Sg pes wton DPECYSISR
Subject: Qriginal Application No. 54/2024 titled as Shushant Singh V/s Dharmender
Singh Son of Randhir Singh. '
Ref:-

L. Original Application No. 54/2024 titled as Shushant Singh V/s Dharmender
Singh Son of Randhir Singh.. FIR No. 0232 dated 22.11.2023

: : 2 ’Thi.S Office letter No. HSPCB/YR/2023/1937 dated 05/02/2024
S :, 3. This Office letter No. HSPCB/YR/2023/2128 dated 19/03/2024

3

In continuation to this office letter No. HSPCB/YR/2023/2128 dated 19/03/2024 it is
submitted that the time period of 2 months in filing of reply has already been passed as per Hon’ble
NGT order dated 18.01.2024 and even after pursuing through official correspondence mentioned in
reference no ATR has been received from your side so far.

Keeping in view of above you are requested to submit ATR by tomorrow so that reply in

this regard could be submitted to Hon’ble NGT to avoid any adverse order.

'}\3(%\@0\ QQ\,&

. /
Regional Officer,
Yamuna Nagar Region

£




! 12 Annexure R-5
Regional Office, 2

Bt Haryana State Pollution Control Board
.C.0O. No- 131, Sector -17, HUDA, Jagadhri, Yamuna Nagar hspcbroyr@gmail.com

—— = - - —— - —
—— —— - -
T . G S W M e e W S S G S B e e G M et e feor e S B e e S
— -

HSPCB/YR/2023/0 5 B mAnND Dt. () /04/ 2024

Time bound being NGT Matter

Reminder 2
To

The District Forest Officer,
District-Yamuna Nagar.

Subject: ()_riginal Application No. 54/2024 titled as Shushant Singh V/s Dharmender
Singh Son of Randhir Singh.

Ref:- 1. Original Application No. 54/2024 titled as Shushant Singh V/s Dharmender
Singh Son of Randhir Singh., FIR No. 0232 dated 22.11.2023

2. This Office letter No. HSPCB/YR/2023/1937 dated 05/02/2024

oA 3. This Office letter No. HSPCB/YR/2023/2128 dated 19/03/2024

g
|

In continuation to this office letter No. HSPCB/YR/2023/2128 dated 19/03/2024 it is
submitted that the time period of 2 months in filing of reply has already been passed as per Hon’ble
NGT order dated 18.01.2024 and even after pursuing through official correspondence mentioned in

reference no ATR has been received from your side so far.

Keeping in view of above you are requested to submit ATR by tomorrow so that reply in

.5
Regionﬁl/(;;tticer,

Yamuna Nagar Region

this regard could be submitted to Hon’ble NGT to avoid any adverse order.
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'ﬁ Annexure R-6
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16 Haryana Police (FRamom gfermy)
LLF.-V/figa Sira wef-v
JFINAL FORM / REPORT
ifos wel/fué
(Under Section 173 Cr.P.C.)

(&vs ufinar w@ftar urT 173 & e )

IN THE COURT OF SIDDHANT ROYAL JMIC JDR (& sararerd 3)

1. District ([1&1): YAMUNA NAGAR P.S. (UT1ET): BURIA Year (39): 2023

FIR No. (R, ¥.): 0232 Date (R&T®): 2271172023

2. Final Report/ Charge Sheet No. (3397 Rule/3my ux g&ar.): o1

3. Date (R=ieR): 14/03/2024

4. S-N": Act (3ITRATR) lSections (IRTT)
(&.4.) l
1 PUBLIC PROPERTY(PREVENTION OF |4
~_ DAMAGE)ACTIS$S |
2 IPC 1860 1188

6. If FR Unoccurred (AT 3ifasr Ru€ 3mmfeq):
7.1f Charge sheet (@78 3T 93 f@« f&4r): Original

8. Name of 1.O. at the time of charge sheet( 3¥RIT UF GAT T THT S NS T ABT): JASBIR SINGH

Rank (9g): SI (Sub-Inspector) No. (#.): 897YNR
9. (a)@) Name of complainant / informant (RIFIa@wal/SReT & arer &7 aMA): =T fiw
(b)(®) Father's Name (RIGRAT a137):  TSIHAR

10. Details of Properties/Articles/Documents recovered/seized during investigation and relied upon

(g & 2R JUAE /e WRIR/as]/SEas & fRaver S 3R g I/ @):

S.No.  Property description Estimated IP.S.['rnperty [From whom/ where | Disposal

F.d. @ra or fagor value (in Rs,) |Register No, recovered or seized ATERTOT
FATed (U Wi (wel/Ree Sted rar |
qea @) [PwR . (@ &) |
: 1 : i)
| !

11, Particulars of accused persons charge-sheeted (3T U grfer Hmﬂﬂﬂ o1 RRon):

12. Particulars of accused persons - not charge sheeted (suspect) (3TRAT 9 @B & v v (w@Rew) m
a1 faagor):

S. No. (@.9.): 1

(1) Name (#1797): trileg e Whether verified (7T Bir | ?«"n‘) Yes
|

56

(E Scanned with OKEN Scanner
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17
Haryana Police (&Ramom gfes)

LLF.-V/fga St wei-v
(i, Fattents N awwei (R, TR TR R STt aret et @ faon):

(i) Date/Year of birth (STATTR/TE): (iv) Sex (RIT): Male
(v) Nationality (TE): (vi) Passport No. (T H.):
Date of Issue (STRY Fer & ). Place of Issue (ST et &7 TTA):

(vii) Religion (er3):
(viii)) Whether SC/ST/OBC (3] S/ 3. STt St/ e a9f): OTHER BACKWARD CLASSES
(OBC)

(ix) Occupation (CTTH):
(x) Address (TdT):
S.No. | Address Type (W@l &7 |Address (IaT)
(ﬁ.ﬂ.) ’m)
I _._f____.____ — Fe— ._l__.._. e e =
I |Present Address I A ATSRI, BURIA, YAMUNA NAGAR, HARYANA,
ol oomNDIA _
2 ‘Pe““anﬁnt Address |grig T HTSRT, BURIA, YAMUNA NAGAR, HARYANA,
) o |INDIA .
Whether verified (RIT Icaig %?}:

Yes
(xi) Suspicion approved (§&& HFAMRA): No
(xii) Status of the accused (suspect) (HfAGw (HeFy) Hr RAM): NOT ARRESTED
(xiii) Under Acts & Sections (3RfAgs vad yrd):

(xiv) Any Special remarks including reasons for not charge sheeting:

HRIUUT SIS 7 T & FROT e 5 BT 70
AFCAT & & T T HRY HAT U I O

(2% ]

(E Scanned with OKEN Scanner



18 IHaryana Police (gRATOM 'El,ﬁl'ﬂ') 58

LLF.-V/afiga Ja $eE-V

S. No. (.8.): 2
(i) Name (F1%7): 0= R Whether verified (3T TeA1Ra ¥7) Yes
(ii) Father's Name (Rarer @me7): ordiw e
(iiii) Date/Year of birth (SRR /ad): (iv) Sex (fofT): Male
(v) Nationality (TE\rar): (vi) Passport No. (JrEOIE ¥.):

Date of 1ssue (ST & & fARA): Place of Issue (ST @RS & TUE):
(vii) Religion (%3):

(viii) Whether SC/ST/OBC (3. Sfal/ 3.1 Sifel/3 Rsg @9f): GENERAL
(ix) Occupation (STIH):

(x) Address (dT):

S. N?‘ Address Type (IcT &T lAddress (qdr)

(h.3.) UFR) !
I Present Address ;:m?r AT ATSWT, BURIA, YAMUNA NAGAR, HARYANA,

. |InNDIA o o —
2 Permanent Address  |gjg Figy #TSRT, BURIA, YAMUNA NAGAR, HARYANA,
|INDIA )
Whether verified (IRIT Faud §7):
Yes

(xi) Suspicion approved (We& HFATEd): No
(xii) Status of the accused (suspect) (3T (dfeesr) $ir BAUfA): NOT ARRESTED

(xiii) Under Acts & Sections (3Rf3T# Td URw):

(xiv) Any Special remarks including reasons for not charge sheeting:

FRYUT e 7 o & SRT dfed B A 3ngRe -
Wwﬁmﬁmmmmﬁw

(E Scanned with OKEN Scanner
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Haryana Police (8Ra™T gfera)

LLF.-V/A&Hgea Sra -V

14, ITFR is false (F.R. falsc), indicate action taken or proposed to be taken u/s 182/211 1.P.C/ 217/248 B.N.S (TE
wieeer Rt o ¥ o s, @Y UnT 1827211 /2177248 & U W ¥ = By T$ YT wERg
Fars &1 o).

15, Result of Laboratory analysis (W@ 3 fFw arv fréuor o7 f{om):

16 Bricf facts of the case (W@ ¥ Wiy wityw qe):

A e 3N,
Hﬁﬁmammwm#%%gaﬁqqmmgawwmmmm
qﬁm#mﬁ?mmwmmwiﬁﬁmwm%.ﬂmﬁ.mwm.
mm-m%mmem.mamﬁmamgmmmsﬁ.
aﬁm%ﬂmw%ﬁaﬁqaﬁaﬁtﬁmmmmﬁmmmmm
ﬁamﬁmmmﬁmmm?ﬁmamaamaﬁWaﬁmm@a&ﬁaﬁ{ﬁsﬁ'u:né
mmmmmﬁﬁﬁ@ﬁmmﬁmﬁ7aﬁnﬁﬁwﬁum#m%mmmﬁéﬂﬁ

AR O o ar I g7 ey
ki | AT e,
TR 9T I arg e & ferien AFEIT 70 66 fp 06.03.2022 Ry 323,324,506.34 11?:21137

'285,336 1IPC Y1y W A o v
o ‘ 03,2022 4Ry 323,324,506,34 326 1pC o1y CELIME: a:; .
TG € ¥ RRmy gwo mqunaﬁto@aa?ﬁamﬁamammm

ﬁﬁwp{rﬁmmﬁa‘p 15//2 a e
- ' ; 15/13 Warmmh*éam G
uﬂamymmﬁﬁmasamw%fmﬁnm mgmhmg;l?;rirﬂgw L

T 5
Wlﬂwmwﬁcwﬁnaﬂ:srzmﬂwaﬁarm%maﬁaaqmumwmm
dar
4

(E Scanned with OKEN Scanner



20 Haryana Police (&R=mOT gfes) 60

LLF.-V/AHHT ST $ei-v
mm%mﬁammmwﬁmrﬁmm@aﬁﬁgwmmm
amanaaﬁmgaéammgam#mqﬁmﬂm%ﬁw*mﬁmm}mﬁmm%sﬂﬁ
msﬁ#mﬁﬁmmwwﬁtﬂ?mmmwﬂ?%mmmmm
gmmﬁﬁmmammmmmwmmlmwmm
maw%lmmmmﬁwmﬁmﬁwaﬁhaﬁmﬂwmmmm
wmammﬁ?ahmawﬁarm#aéammwmﬁmwmm
Har 3 ovr ¥

TaYE
arEr gigan
feate- 14.03.2024

AR WS- HeFraam RAE/- | worsr goam RO 797 qedivs/-4, e Fter Jerdis-1, wE
APISTI ST A 4 O W A0 15/3 , AT T DA GERT 0 153, 49 T . FeTCTE ST
TR WA /-1, D wew @0 Ratw- 14.03.2024 /-

PPChie

i g
feate- 14.03.2024

17. Refer Notice served (ST 5T Jfz): No Date(f&wTeR):
(Acknowledgement to be placed)(Wradl Fed &Y):

18. Despatched on (WgoT &Y AFY):
19. No. of enclosures (Ho7aqT & TE&AT): 0

20. List of enclosures, As annexed (Hol9iat oy Evfl'):

Forwarded by Officer in charge

vy AT ZRT 3R SS;E:fture of Investigating Officer submitting final report/charge
3ifer RAE/IRIT o3 2R o O st e &
FHIER

Name (A18): JASBIR SINGII Nanme (sTT97): JASBIR SINGH

Rank (92): SI (Sub-Inspector) Rank (T%): SI (Sub-Inspector)

No. (#.): 897YNR No. (¥.): 897YNR
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